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MR. DEPUTY CHAIRMAN :
question is :

That this House approves the conti-
nuance in force of the proclamation
tasued by the President on the 9th Feb-
ruary, 1974, under article 356 of the
Constitution, in relation to the State of
Gujarat, for a further period of six
months with effect from the 11th  Sep-
tember, 1974.

The motion was adopted.

—
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THE FINANCE (NO. 2) BILL, 1974

" THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): Sir,...

. SHRI NIREN GHOSH : After you pre-
sented the Finance Bill you expected thm
suddenly the prices will come down ?

SHRI Y. B. CHAVAN : Let me move
it. 1 will listen to your speech.

Mr. Deputy Chairman, Sir, I move :

“That the Bill further to amend the
Income-tax Act, 1961 and the Central
Excises and Salt Act, 1944, as passed by
the Lok Sabha, be taken into considera-
tion.”

P

Sir, in my speech in the Lok Sabha on
31st July, 1974, I had set out the conside-
rations which had weighed with me in

[RAJYA SABHA]

formulating the taxation proposals. The
details of the specific provisions in the
Bill and other changes have also been
enumerated in the Explanatory Memoran- |
dum circulated to the hon. Members alongJ
with papers relating to the Finance Bill,

1 have only one proposal in the f'eld}
of direct taxes. As hon. Members are

aware, large uncarned incomes are aceru- |,
ing owing to the inflationary situation pre- ‘
i doubt that the introduction of this Second

vailing in the economy. It is only fair that
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The | revenue should take a bigger share in these

fortuitous gains. The Biil accordingly pro-
vides for an increase in the incidence of
tax on long-term capital gains both in the
case of corporate and non-corporate tax-
payers. In this connection, I would like
to mention that short-term capital gains
are already taxed as ordinary income
under the existing law.

As for indirect taxes, the details of the
proposals are before the House. 1 do not
therefore wish to go over the ground
again. I would only urge that in my at-
tempt at raising additional resources
through indirect taxation, 1 have refrained
from imposing fresh levies on articles of
mass consumption. The choice of commo-
dities has been scrupulously selective, some
of the basic considerations being the need
for effecting economy in the use of scarce
materials and mopping up of windfall
gains being made by middlemen in con-
ditions of scarcity.

The Bill has also not undergone any
modification during its consideration in the
Lok Sabha. It is against this background
that T commend to this House the Finance
Bill for its approval.

The question was proposed. .

MR. DEPUTY CHAIRMAN : Dr.

Nagappa Alva.

DR. K. NAGAPPA ALVA (Karnataka):
Not today, Sir.

MR. DEPUTY CHAIRMAN : All right.
Mr. Ranganathan.

SHR1 S. RANGANATHAN (Tamil
Nadu) - Mr. Deputy Chairman. Sir, on
this the first occasion I am attempting to
speak in this House, I shall try and be as
brief as possible. Even in the Prime Minis-
ter’s spcech at Bangalore on the 11th July,
1974, she had indicated that Government
will contain the budgetary deficit this
year within Rs. 125 crores as indicated in
the budget. There can, therefore, be  no
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Finance Bill (1974) was inevitable. The
introduction of such a bill, however, so
soon after the budget for 1974-75 was
passed and the comparatively large quan-
tum of additional receipts anticipated did,
however, justifiably, if T may say so, pro-
voke the other House to insist on the pre-
sentation of detailed demands for grants
and an appropriation bill, as otherwise if
the Second Finance Bill, as it stood, got
the approval of the two Houses, there
would have been an implied acceptance
by Parliament, in principle, of a large
supplementary demand to meet expendi-
tures, the nature of which is not known to
be presented in due course of time.

In dealing with the proposals relating
to indirect taxes in paragraph 22 of his
speech on the 31st July, 1974, the Finance
Minister has stated that it has been his
endeavour to keep to the minimum  the
impact on the poorer sections of the com-
munity and that he has also tried to
raise the duties on those items where the
middle-man is today retaining a large
margin to the detriment of both the con-
sumer and  producer and further that
these duties will help to mop up unintend-
ed gains accruing to the trade.

Whether these claims will be justified in
practice will become apparent in the
course of the next few months. I per-

sonally have serious doubts about  this. |
The prices which are already high  will
more rapidly become higher and there

may be neither a curtailment in consump-
tion nor absorption of the duties by the
trade without passing the increases on to
the ultimate consumer. Attempting to go
into these aspects in detail will, however,

not be productive of any results at  this
stage.
- 1T would. therefore, like to take this

opportunity to deal with the multi-prong-
ed attack, as a whole, which Government
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. of dividends and a part of the increased
{ emoluments and allowances payable to
| employees and the introduction of a com-
pulsory deposit scheme represent the other
facets. Although these Ordinances will
come before the House in due course, to
be replaced by regular legislation, as
modified by the other House or by Gov-
ernment themselves, I would like to make
a few observations on them even now so
that Government may have ume to con-
sider them.

So far as the impounding of a portion
of dividends is concerned, thi< cannot per-
haps be avoided if only as a psychological
measure to justify the freezing of a part of
the additional wages earned by the em-
ployees. I say this because the total amount
distributed as dividends in the private sec-
tor by the companies catcgorised, viz..
those in which the public are substantially
interested, which form about 3.000 out of
32.000 companies in India, cannot be subs-
tantial and anyhow the impounded money
is available for the companics to spend.
Actually purely from the point of view of
impounding money from circulation, it
may have been better to have asked the
companies to keep them to the credit of
the shareholders paying some interest. It
is freely talked about that the more well-
to-do people would probably benefit by
this restriction on dividends, by the fall
in the value of the shares of the various
companies, and this may adveisely affect
the wealth-tax realisations. As against this,
the curtailment of the dividend, espe-
cially if it is determined on the amended
Ordinance, that is, after tax, it may well
result in a large number of middlec class in-
vestors being adversely affected us, to
many of them, such dividend income hap-
pens to be a substantial portion of the
amount available to them for their daily
! needs. 1 hope. therefore, that the Finance
| Minister would consider this aspect and
. sece whether it is really necessary or

is waging against the inflationary situation} desirable to base the legislation tc be on
in the country. The introduction of this | the lines of the amended Ordinance. TIn
Finance Bill is only one facet of this | this connection, I may point out that the
attack. The promulgation of the Ordinances | Companies (Amendment) Bill, 1974, clause
relating to the impounding of a portion | 18, which sceks to introduce sub-section
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2A to section 205 of the Indian Companies
Act, requiring every company to transfer
some of its profits, after providing for
depreciation, not exceeding 10 per cent to
the reserves prior to the declaration of
any dividend, will further curtail the
amount available for distribution. Perhaps
a simple provision prescribing a percentage
of profits before tax, as has already been
defined in the relevant provisions of the
Indian Companies Act, subject to a ceil-
ing of 12 per cent on the face value of
the shares to be distributed as dividend,
would meet the needs of the situation.

In regard to the compulsory deposits of
additional emoluments also, T would sug-
gest that Government may consider if it
should not exempt people below a certain
total monthly level, say, Rs. 1,000. Besides,
in the Compulsory Deposit (Income-tax
Payers) Bill, unlike the earlier scheme of
compulsory deposit that was in force some
years back, the intention appears to be
not to make the compulsory deposit eli-
gible for deduction in the taxable income.

It has been argued in the other House that !
it is only in the nature of a compulsory!
loan. How is it eguitable to compulsorily |
exclude from a person’s spendable income
an amount that will anyhow be taxed ? Not
to have the money but to pay tax thereon
will impose hardship on the middle-class.
Here also it is worthwhile considering if
people above 70 should not be exempted.

One must appreciate the efforts Gov-
ernment promise to make to cut down
non-developmental expenditure. But more
than all this it is important to take further
steps to get a grip over the price situa-
tion and halt it, if not actually reverse the
course of inflation that prevails.

For this neither the Finance Bill nor
what 1 may describe as the supporting
Ordinances are adequate. With the inten-
sive raids and other steps which the In-
come-tax Department is now taking, I
think, psychologically it is worth trying
once more introducing at this juncture a
scheme of voluntary disclosure of unac-
counted money. I am aware that the first
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attempt in this direction was made in 1965,
when the then Finance Minister introduc-
ed the voluntary disclosure scheme, what
was known as the 60-40 scheme. That
scheme brought in about Rs. 52 crores in
the course of three months. Thereafter,
another disclosure scheme was introduced
which was not quite a successful one as
that was cast in a mould which helped
evasion of tax liability. Having considered
the iesults of these schemes and what is
now in operation under section 271(4A) of
the Income-tax Act, I think another effort
might be made now on the basis that if
anyone discloses voluntarily any amount
which has been unaccounted for, he
should be allowed to retain 40 per cent
and pay 60 per cent as tax, if the disclo-
sure is made within a month of the an-
nounced date. If the disclosure is made
beyond one month before the end of the
second month, he may be allowed to retain
only 30 per cent and pay as tax 70 per cent.
If any such disclosure is in the third month,
the person should be allowed to retain only

1 20 per cent and pay to the Government 80
. per cent. After the end of the third month,

no kind of elemency will be shown. I have
a feeling that part of the failure of the
earlier schemes to vield better results is
because of the possibility of the department
attempting to retrospectively re-assess in-
come’ and wealth taxes. When this new
scheme is announced, my suggestion is that
an assurance should be given that no penalty
or prosecution will be initiated in respect
of, or arising only out of, these disclosures,
although if subsequently any amount not
disclosed comes to light in respect of the
periods covered by the disclosure scheme,
the party will be proceeded against for per-
jury in a criminal court. What I have sug-
gested may not be a completely rounded
proposal in all details, but it gives a reason-
able idea of a scheme that, I think, could
be attempted. I know that even this
scheme will not induce some of the bigger
holders of unaccounted money to come out
and disclose what they have ; but I feel that
with the constant fear of actions that are
possible by the  Tncome-tax Department,
many of the comparatively smaller people
who have unaccounted money ranging from
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one lakh to five lakhs, may well take ad-
vantage of this fresh offer.

There should of course be other steps
taken in order to reduce the accretion of
unaccounted money and its circulation. One
of the steps that has been suggested is con-
tained in the amendment which was given
notice of by my distinguished friend, Shri
Babubhai Chinai, making it permissible for
companies to contribute to a political party.
That by itself, without various supporting
actions by the political parties and various
individuals, may not fully yield the results
that are to be expected. But, anyhow, that
is one step in the right direction. I do not,
however, wish to pursue this in any detail,
as it would involve political overtones,
about which 1 cannot claim to be compe-
tent to make observations.

On the positive side, Government should,
I think, do somethinz which will act as
incentives to production for, it is 1n more
and more production that the key to solve
the present difficult situation really lies
Constraints on or detailed control over the
selling 'price of various commodities should
be removed. After all, market forces are
bound to operate and price resistance bound
to arise in a number of instances to keep
down undue profiteering. This will reduce
considerably the development of black
market premia which escape taxation in the
hands of the buyer as well as the seller. I
concede that this cannot be done in regard
to certain essential requirements, such as
foodgrains and edible oils, for example,
where there may have to be not only price

control but even strict rationing. The use

of credit control by banks could also.
handled with greater imagination and
knowledge of the actual individual pro-
ducer’s needs, so that the credit squeeze
does not squeeze out their lives.

be

Sir, T have done and in conclusion only
hope that the hon’ble Finance Minister will
give due consideration to the suggestions T
have made.

SHRY R. K. MISHRA (Rajasthan) : Mr.
Deputy Chairman, Sir. the country was
prepared psychologically for a greater dose

[24 AUGUST 1974]
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of resources mobilisation effort than what
the Finance Minister has attempted in his
second Finance Bill. In fact, as he  has
mentioned in his speech, we are facing an
extraordinary situation a grave economic
crisis. An extraordinary situation
undoubtedly calls for extraordinary
measures and to the ecxtent that
an effort has been made to par-
row the Budgetary deficit by the Finance
Minister this is all the more welcome. But
this House huas to examine, Mr. Deputy
Chairman, whether the Finance Minister
and the Government have analysed the
canses of the present inflationary spiral
which has gripped our economy and whe-
y ther they have been able to place before
the country a package of proposals which
would raise some hope that the menace of
spiralling prices, which is now heaping un-
told miseries on the common people, will
be tackled effectively at least in the forsee-
able future. I regret to say, Mr. Deputy
Chairman, that I do not find yet the out-
lines of an integrated package of policies
which would raise hopes and confidence
that the inflation, which is stalking the
country today and which is staring us in
: the face, will be overcome by the measures
which, I would say, are half-hearted in
themselves.

Mr. Deputy Chairman, we have been
talking a lot about resources mnbilisation.
Every year when the Finance Minister
comes before Parliament with measures to
raise resources there are suggestions of im-
posing greater levies on luxury items or
some levels on the corporate sector and such
other things. I am entircly in agreement
with such  suggestions but the basic
fact remains that about 75 per cent of our
national income is outside the tax net.
50-55 per cent of our national income
which occurs in agriculture is outside the:
tax net and even within, what is described:
as organised sector and trading sector,:
20-25 per cent of it is not covered by
taxation. Now you can go on flogging this’
narrow base of 25 per cent of the national
jncome which is covered by our taxation
net. But it is obvious that a very limited
| yield will come out of it.

%)

)
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Now, year after year in the Budget
speeches and in speeches by eminent spokes-
men of the Government there has been a
talk of widening the tax net. But so far
no effective measures have been taken. As
far as agriculture sector is concerend, I
am aware of the constitutional difficulties
in view of the fact that taxation on agri-
culture is a State subject. In the Raj Com-
mittee report recommendations had  been
made to overcome these constitutional diffi-
culties and I also do not see why it
should not be possible for the  Central
Government to pursue policies which would
at least do away with the increasing amount
of subsidies which are being poured in
from the public exchequer to the rich and
affluent farmers.

In fact, the present inflationary situation
is a direct result of the distortion and
imbalance in the present policies in regard
to agricultural commodities, in the narrow
tax base, the wrong management of our

credit policies and also inadequate re- |
source mobilisation effort.
Mr. Deputy Chairman, the Finance

Minister has analysed, in great detail, in
his speech all these problems, but 1 would
respectfully submit that the policies which
fiow from his analysis are not adequate to
enable the Government to face the situa-
tion. It should be possible for the Finance
Ministry to take the country into confi-
dence about how they have managed, or 1
would say mismanaged, bank credit dur-
ing the last few years. For example, it
should be possible for the Finance Minister
to inform this House how it is that therc
has been an unwarranted increase in bank
credit to the commercial sector last year. In
1972-73 busy season, the bank credit to
the commercial sector increased by Rs.
845 crores, ie. from 31-1-1972 to 30-3-73
It increased by an amount of Rs. 1,383
crores in 1973-74 ie. from 30-3-1973 to
29-3-1974. Between October, 1973 and
Sth August, 1974, commercial credit was
of the order of Rs. 1,019 crores against a
ceillng which the Government had fixed of
Rs. 500 to 550 crores.

[RAJYA SABHA]
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Now, if bank credit, especially to the
commercial sector, is handled in this man-
ner, which only helps building of specula-
tive inventories and speculative hoarding by
the commercial sector, evidently it will not
be possible to ensure a policy or a package
of policies which will be non-inflationary,
which will lead to management of bank
credit in such a manner that it helps in
ighting inflation.

Mr. Deputy Chairman, Sir, T would also
like to point out that in spite of the effort
that has been made by the Finance Minis-
ter to raise resources, I am extremely
doubtful whether the promise that the
budgetary deficit will be kept within
Rs. 126 crores can be kept. In fact, from
the manner in which the situation is deteri-
orating day by day, it appears that this
promise of keeping the budgetary deficit
¢ within Rs. 126 crores will not be kept and
 he will have to make some further effort
! for resource mobilisation or he will have
" to take recourse to deficit financing. In any
| case, the effort that has been made to
! contain the budgetary deficit is undoubted-

{
i
1

fly a welcome step because during the last
few years wec have seen that the budgetary
deficit has gone on increasing like anything.
] In 1973-74, it was around Rs. 778 crores.
}In 1972.73, it was around Rs. 848 crores.
}In 1971-72. it was around Rs. 710 crores.

|  Mr. Deputy Chairman, Sir, the Finance
Minister has rightly analysed the causes of
inflation, but T would like to submit that
i when he points out that the stagnation in
agricutlure is primarily due to non-avail-
)ability of fertiliser or inadequate availabi-
' lity of inputs, I do not think that  his
analysis can bear scrutiny and it is not
backe . by the experience which we had
during the last few years of our planned
development. The situation that we find in
agriculture to day is largely because of the
distortions and imbalances in the policy of
agricultural development which went under
the name of ‘Green Revolution’. Despite
the so-called ‘Green Revolution®, there has
not only been no increase in the rate of
growth of agricultural production over the
last decade, but possibly thcre has been
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some decline, and it has affected particu-f;
larly output of cereals which cater to
the lowest income groups. Available index
numbers of agricultural production in thc‘,
country show that the output of foodgrains |
grew at the compound rate of about 3 per |
cent per annum during the period 1952-53 '
to 1964-65. This was the period when
cveryone complained that Jawaharlal Nehru
was pursuing a policy of laying emphasis on
heavy industries and that agriculture had
been neglected. But after this period when
the Government policy supposedly took a
tilt in favour of agriculture, what actually |
happened ? From 1964 to 1970-71, we see
a sharp decline in the rate of growth of |
agricultural production. It came to a little
over 2-1/2 per cent in the case of food-
grains, less than 0.5 per cent in the case
of non-foodgrains and about 2 per cent|
per annum for all agricultural commodities |
put together. The output of inferior grains |
i« much more prone to fluctuation because ,
they are grown in non-irrigated areas. |

[24 AUGUST, 1974}
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have shown a decline. Therefore, the prob-
lem is not whether the wages have really
been frozen. The problem is whether
future erosion of wages can be stopped. 1f
the Government is unable to stop the in-
crease in prices, then, of course,  these
measures would become anti working class
measures. But if the Government can
check the increase in prices, then the or-
ganised sector of the worhking classes may
realise that it is in their interest that a
temporary inconvenience has been caused
to them. (Time bell rings). But at the
present rate of increase in prices, 1 do not
see that it will be possible for the Govern-
ment to bring the rate of increase in prices
within reasonable control. Sir, this s
largely because no effort has been made
to widen the resource bases of the
country and 1 would suggest that if it is
necessary to have a change in the Consti-
tution in order to vest in the Central Gov-
ernment the powers to bring agriculture
under taxation, the Central Government

During o s w0 e e ) o A 2 D e
of inferior cereals, having touched an al - st

time reocrd of 30-1f2 million toones in | the country and the Parliament will extend
1970-71, dropped to about 25 million "to the Government the fullest support if
tonnes and in 1972-73 it came down toi. they make a real attempt to mobilise re-
about 22 millon tonnes. The main reason ﬂ sources. T also wonder whether the Finance
for this distortion in agricultural produc- | I\:““Ste; has really exa;nmed the 1_’(’?5‘"‘1‘}:3’
tion has to be analysed and the production ; ?ar:lesrcs e_fll;lee r:f izo::)p‘;?g i:’ileIT)l?lSvlitngm(-:o tm e
of wage goods has to be increased and ’ : 3
distribution arranged if we have to fight the | 'pul:}c:ry depo_sni] only for the wage earners
problem of inflation that we see today. tin the organised sector of the industry or

; I
Mr. Deputy Chairman, Sir, the Finance|
Minister has also referred to the two ordi-
nances that they have issued in order to
impound part of the dearness allowance
and the increase due to revison of wages |
of the working class. There has
opposition by the trade unions in this
country to the ordinances impounding
wages on the ground that it amounts to
wage freeze. Mr. Deputy Chairman, the
real wages of the factory workers in India
have remained frozen during the last 15
years. The index shows that they did in-
crease from 1952 to 1960. But from 1960
to 1974, the wages have not only not re-
mained stagnant, but in certain sectors they

been i

for the income-tax payers beyond a certain
limit or to impound dividends.

If vou can conceive some scheme of
impounding part of the income of the
farmers and if you can have a
scheme of compulsory deposit for the
farmers, T have no doubt that it will be
possible to reduce consumption of affiu-
ent section of agricultural communities.
Before I conclude, Mr. Deputy Chairman,
I would like to draw the attention of the
Finance Minister to one of the taxation
measures which he has suggested in the
Bill. This relates to excise duty on
copper. I am really amazed and 1 won-
der whether the Finance Ministry has
really examined the implications of this
measure. Excise levy on copper imposed

-
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[Shri R. K. Mishra.]
by the Finance Minister will have a very
serious repercussion on the finances of
the public sector company, namely, the
‘Hindustan Copper. There is no private
sector industry in relation to copper.
Their efforts to expand copper production
will be very seriously hampered. It has
planned, under the Fifth Year Plan,
to expand production of copper from its
present capacity of 30,000 metric tonnes
to about 45,000 metric tonnes by the end
of the Fifth Plan. The impact of the new
excise levy is that the public sector com-
pany which is now having a marginal ip-
ternal surplus which has been taken into
account for their future development pro-
grammes will be converted into a loss of
Rs. 6 crores and they will have no ex-
pansion programme. Therefore, I hope
the Finance Minister will consider the im-
plications of this proposal and see in
what way counterveiling measure can be
taken in order that the Hindustan Copper
does not suffer. In conclusion .

MR. DEPUTY CHAIRMAN:
should have concluded long back.

SHRI R. K. MISHRA: Finally, I
would like to congratulate the Finance
Minister for the recent step that he has
taken against tax evaders and against
smugglers and he has also promised fur-
ther steps. I would only say that the
country will stand by the Government in
its effort of massive resource mobilisa-
tion. But the Government will have to
completely reorient their policy and widen
their tax net to raise resources from rich
farmers and ensure a better distribution
system so that the wage-earners are
assured of essential commodities at rea-
sonable prices.

You

SHRI BABUHAI M. CHINAI (Maha-
rashtra): Mr. Deputy Chairman, while I
rise to speak on the important subject
which is engaging the attention of  this
august House, T wish to make a few in-
troductory remarks.

enough to look
raise additional

1 aim old fashioned
to

.

upon the proposals

M

[RAJYA SABHA]

J
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taxes which were submitted to Parliament
on 31st July by the Union Finance Minis-
ter as a Supplementary Budget. During
the last few days, some learned views have
been expressed as to whether a supplemen-
tary budget should be called by some
other name and how the word ‘budget’
does not appear in the Constitution of
India. Nevertheless, in these matters, it is
best to go by convention and usage.

On the same count, every budget is tra-
ditionally an inflationary one. Even as
the financial experts in the Government of
India tell us after every budget, the price
rise will be by some fraction of a percen-
tage, everyone knows that the price rise is
always more. Not only the prices of com-
modities which attract higher taxes go up,
there is an extraordinary sympathetic rise
in the general level of prices.

I submit that the new tax proposals have
come as an anti-climax. We were told
that Government were prepared to take
some hard decisions. As a matter of fact,
the public was expecting Government 1o
take such hard decisions towards helping
production and putting the fear of God
among blackmarketeers and hoarders. If
the tax proposals are considered along with
other proposals of the Government to res-
trict dividends, freeze dearness allowance
and compel tax-payers to deposit part of
their income and the credit squeeze for
productive purposes, the inevitable concfu-
sion is Government has started a campaign
against white money, leaving the black
money to play its vicious role.

This is a harsh way of putting things.
But I cannot help doing so. This is the
time for candid and constructive action.’

Sir, Mr. Y. B. Chavan, the Finance
Minister, while presenting the Finance (No.
2) Bill, pointed out that the persistence of
inflationary pressures is basically rooted in
the sluggishness of agricultural and indus-
trial production, however, the entire mone-
tary and financial policy of the Govern-
ment is confined only to attacking the in-
flationary pressures, mot at the core, - but
only at the periphery. The present infla-
tion in our country cannot be fought
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through monetary measures alone. Apart
- from the fact that our economy is not
" monetised as the advanced economies are,
we have also to reckon with the fact of
the parallel economy which is fed by black
money which operates outside the banking
system.

I do not agree with the view that our
attention at present must be focused on
restraining the prices. According to  the
honourable Finance Minister—I would like
to quote him—“it is self-evident that con-
trolling the inflation is today the single
most important task facing the country”. I
I humbly suggest that this proposition is
not so self-evident as it is made out to be.
What is self-evident is that there are no
essential commodities available to the con- |
sumer. Also, what is self-evident is that
if attention is not paid to improving the
supplies of essential commodities, inflation
cannot be combated. I am aware that,
theoretically speaking, prices can be
brought down overnight. I am not now
having in mind the principles of the SEMI-
BOMBLA. What I mean to say is that if
a considerable section of those people who
are employed are thrown out of employ-
ment, then the prices will come down. In
other words, there is always a price to be
paid for any economic decision. Surely,
Sir, we cannot afford to pay this heavy
price. 1 am afraid that the polices of the
Government, which were outlined earlier,
might create a situation of insufficient de-
mand and result in unemployment. It is
time that we thought of the problems of
the phenomen of the rising prices and it
is time that we warded off depressionp by
taking countervailing measures which will
expand production and also expand emp-
loyment.

mComing to the tax proposals, Sir, let
me start off by saying that these prcposals
are nothing but a revenue-raising exercise.
We have the usual hike in the Excise duties
and a reduction or lowering of exemption |
as in the case of the Capital Gains Tax.
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well give support to the inflationary pres-
sures or forces. Moreover, the real reali-
sation of taxes will not be as put down by
the Indian Finance Minister. The reason
is simple: The Government is the major
consumer of items like cement and paper
and the public sector enterprises will, there-
fore, be affected by the increase in  the
Excise Duties on raw materials. Conse-
quently, there will be a considerable
amount of book transfers and, to that ex-
tent, the real net reccipt by the exchequer
will be less. What is the result of increas-
ing taxes on cement, copper, zink and iron
and steel products and the like? The
prices of the so-called intermediates will
go up and these intermediates are not used
once, but several times in the production of
goods. Therefore, the final price will go
up further and the costpush impact will be
higher. There will be an escalation of the
project cost, not to speak of the funning
cost, both in the public sector and the pri-
vate sector. An argument has been ad-
vanced that these Excise Duties will only
mop up the windfall gains currently made
by the producers and the middle-men in
certain sensitive commeodities. ‘This is
an extra-ordinarily innocent view to take.
We know that the windfall gains will con-
tinue so long as there is the black market
and, what is worse, the windfall gains will
not attract taxation. Although the Finance
Minister has sought to claim that it has
been his endeavour to keep to the mini-
mum the impact on the poorer sections of
the community, the poorer sections will not
escape the cost push inflation.

Those who are very poor and whose
purchases are limited to the daily neces
sities of life will continue to suffer because
of the rise in prices of these essential com-
modities on account of short supply. Those
who can find some money to buy cotton
fabrics will also be hit hard because an
auxillary duty of 33-1/3 per cent of effec-
tive basic duty for the first time has been
levied on cotton fabrics like suiting, gaber-
dine, furnishings, etc. Knowing as I do
the textile industry and trade, I cannot
shed myself of the apprehension that the

additional revenue to the exchequer, may i prices of all kinds of cotton fabrics will
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go up. The increased duty on cement,
paints and varnishes, electric lighting, bulbs
and tubes, and a host of such items will
increase the cost of construction of houses
and flats. Those who can afford to build
luxury apartments out of black money will
continue to do so. The middle class who
aspire to have a roof of their own over
their head will find themselves at a very
great disadvantage. This is not all. If
construction activity slows down, then a
very important employment creating source
will be dried up.

No doubt, the proposed tax on schedul-
ed bank income from interest on their |
lending is as interesting as it is novel. But
this will result in an increase in the lend-
ing rate which is already high. 1 wish to
bring to the attention of the Union Fin-
ance Minister that the Bank are not follow-
ing a uniform policy in respect of the
maximum lending rate. The guidelines
and regulations of the Reserve Bank are
restricted to minimum rate. There are ins- !
tances of banks charging even 24 per centi’
on their lending. In any case, the lending '
rate is anywhere between 18 per cent and |
22 per cent, [ suggest that there is a case |
for fixing a maximum for lending rate also,

My observations vill not be
without a reference to the  unsatisfactory
financial position of the railways. The
Union Finance Minister, in his speech to
Parliament, on the 31st July, pointed out
to this aspect. He also said that the deficit
in the railway budget will rise substan-
tially beyond the original estimate of Rs.
52 crores. It is well to remember that the
deficit of Rs. 52 crores in the original bud-
get emerged after the Railway Minister
raised an additional revenue of Rs. 137
crores. We have also seen the 2nd Rail-

complete

[RAJYA SABHA]

way budget which, according to me, is kill-
ing.

The tragedy is that the most potent
cause for increase in costs and prices is
because of governmental policy. Year after
year, and sometimes twice in a year, the
exercise of the Finance and Railway Minis-
ters, as also of the Communications Minis-
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ter result in an increase in the prices of
commodities and services.

We are living in days of power shedding
and telephone shedding. The main budget
presented this year has some tax shedding
for the higher income group. This was
counteracted by the expanded definition of
perquisites and the compulsory deposit
scheme. What is called for is a genuine
shedding of taxes and for some time for
both direct and indirect. 1 know prices
will be pushed up, but at least we will be
living in a system of open prices and open
profits. The Exchequer will again. Higher
prices will attract new entreprencurs to
enter the field. Above all, the demon of
corruption will be exercised.

To sum up then, although I appreciate
the need for supplementary budget, I am
totally against the way in which the Bud-
get has been framed. I regret to say that
it lacks imagination and it has missed a
golden opportunity to formulate proposals
which will increase production amd break
the back of black money.

N wewAre (I 93W) TRy fred
FRT wgEE, T i ofadw & A
am ¥ W @ g 1 gfear § v afdsh
F dnram § gAR AW & wwrfas, wiiws,
arfas,  afesfas dET 1 @A §

TR ITWw W wgrE wer sAwar g
widh & afeada ¥ gweme w1 e e e
awiifes w4 9v frgEm a0
sofadl A fggema #1 dwx araw, awE
< ¥ ®q ¥ wfafea f@ar § 1 &80 @
e, TSt wgrasHi & fydied &
aatfer, gmar 2w 1 faww, gfearEr qafas
qrax FATd ST Gfagifes azAmn ¥ wWE
wrA &Y R Aar sfgw atdr st wmifa w1
g a1 frar & 1 faaww, MEW, SWAEIL
¥ gay ¥ ud fadw Afs F avq 994 J
gat wfrwer &t s S aw faw g

qrg wifgw %z av T gem ¥ %E
9T @3 @ AE wAT wifE, FIAT AT
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TAT @I, gEAT, TEEA, AGIRATHA, T w2
qe 7 Oy feafr dar 2 § ¥ fF J9@a
¥ AW #Y wrear fzww el & WA swaEdr
F1 3% F91 TG FAGF GH g AEAT X
ferfa  Gar & Wi 2

“Dynamise the economy of the coun-
try, otherwise democracy will be dyna-
mited from the Indian soil”.

o AW AT qq7 F AWA AAA & G0
FIU AT "H F AT | -
“Produce or perish”

WIATEY T ALTE AGT 190 gATK & Hay

agE A W FY AIfAF HIEAT F
&F T F fAu gaw guawiz vd fGdw
q=EYin g ¥ F 8% F1 gl
e TEeml &1 wafrear & e
FTC goF AATHZT gHAET F1 g ar a9
Z 9%g Ja3  gfonmeaey 49w HRREET
1 FEW AE TT EET & 1 WIr, IATH,
Az, A TafeTen, wieaq gF odATReR
& foomd, s, gmr, gfar, &,
A F Fr@EA FEIY HIT FFET TEEATH
F wdw &

R qgTT /AT To AZE® ST FN 1956
Y gefegae saauie arfadt F opea @
FAAH TIRA GG ST A FC FFX 09 Ifeqw
AT A1 7 qqT JrAAn § ofarEw wg-
fagar @ § 1| W7 FRE FAHAT WTH

o

3 F T A7 A A AIAT AFAT I -
FRT A AW F OAATE H OAATA WA &
aTre oy A fwar

wz1 wify iET ¥ fav g7 @wi ax om
T gTgg  FEFA AOTRT WY | -
W F a9 arey AR w9 w9 ¥ qe
F 3R ¥ g a4l Am g I ardl g
=Rfd &1 AFA AT 9ge W § 1w A
faqdracn foar s gq & @ A ¥
SURT HEAT @A & yAea W fgw ®
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fedt wt 7 &1 am | A dR F
g7 F1 IgA afsad gwRT A T WY
FTRETT FT ANGA G F g AT
AATAT gre¥w F1 &9 fmar Sy 1 A
T & gyEw & AAr @earg #1 qm o
gfsas JFeT g iwn ® qrfm@e & amer
A9 IOEA F A uHrsE fam arar S
qaT FUT T FAAME] FT wram arey
62 M@ T AR F FIH ¥ &1 FT IATEA
F TTRATHT § OO0 A | AraT A OATG9-
¥ a5qd afeas Aaee ¥ a1 A Wve W
¥ ®H WHSAT U9 SART § sufer €49 &0
Tt Aifa fratfva #7 o fawio fea
T | FwAA AW qrfadr wfTEm g 9|
a8 F 9@ g T 9X @ FHED &7
fear &7 syaear @1, a@ fAuww oy S
FIATN &7 FT @€ AW a7 §7 IF FqM
S fFaw F o9 F1 9T fEAT om0 o¥W
F AT q¢ TEFT AT FT R HHT
F ADIT a8 FI FTA g9 FT A qq€qT Y
g & 9™ | 9% smrfwt wse AL,
a5z {FONE F 9% g # @H &%
fraaa<t F7 7% saaear gHT HAW Hqfd-
T WY HFEAT 1 GH FL FEAWT AfALE
SHET F1 qF TF AAET AT I TF gL
TG FY FH T WA F QT U FT I@EA
1 9T Gz AT w9 A wwen, fagr @
% gaTr WFM 07 IaT FT SHaedT A §F

. s | ST qeY W HET TR WY W TR 9 ue
qfedl 997 519 UT GUASE  FEREI & T ;| §

T & T T IA FHU | A@T F fow
HEAE FEgEl B Ao w3 F fau da-
fos farvor smawar 9w &Y 9@ 1 9t 9w
% fFat A @ o aemEdr f@ ey
giftg fFn Sr 1 wewiE geger wEEw,
AT FT FE A AW ¥ TO0eT afg %
FRO BT Al TET W7 @I @ | deEid
uF T AT § §9eE Sle Awe &
TFAIT 1960-70 F d14 § ot wew afg
W ¥ g€ gaar e AR am & agr gfo
T AW f27 wfawe wew wer g AW ww



155 Finance (No. 2)

[t Feaame)
I F 6 W ¥ 22 wfawa g wm, qET
fam ©F agf W@ F-ATNA 125 FAS
T Sfq wE 1951 1160 FUT X F
AT qE T AN T 12000 FAS TE
AN 2wy S F smwfviwr &%
& 1 gz 99 famar # faww &0 g
¥ g fouafd *1 dwa & oo o &=
o qE ol § qx awerar feet g a3
G FFT ST FHAT |

1974-75 ¥ awe ¥ FWHR I qi=Er
AT F GET IY § 2136 FUC 94T &/H
=3 & g fom §17@ § & 830
FO=T T AW A H A A
¥ awerar 3 T 2 RW TR 3T 99-
W 2059 FUT WAV @S g1 B AAT § |
574 T WF FT YO0 % HIT T 4T |
3 UHE FT 4769 FAS THAT W 9T A
qigdf ST ¥ oage @ # 1974-75 ¥
&< grm | 9 7g femmE 1973-74 ¥ 9
fag wow U FWAT T R | A9 ¥ A9 qF
22 wfawa A% W &g T A 1000
FOg wET AR afaaEr ww as
§ ag U A WIW | WA (F vEw g g
uq; AT FT GIAT ATH & 9EA g H
quw T ¥ A oA, S @ wE

# g7 % fau aw@R Ay frar § a2
AT FT IATEA IS WA F HA F A
T 40 wfawd W @1 I A F 40
wfwoa o 33 & a9 wEgN FWA | T
=t g g EF awmwr g frewl
T |

T 4% a6 Ame ifem’ T oaur
wrad &1 otz § fawr g & 1978-79
a% ARy =9 AT @7 BT AWE TEr AR
Ifga S T w&ER AT | @R SEE
qfead &1 ¥ 7 W T&Y W § 1 FR
et g fafrw oX FW & wwEw A s

[RAJYA SABHA]
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[ g 1w &5 T g SuY frwe wiysw ®
greafTiTar #F g9mEar & Wi s w7
fear g1 = g & agER a@w, W
qUT SIS qUT HAT  HEAWF S
qEwFA ¥ FE FH @ W & HIX 9
IR § wrar & fawda aga wfas v
g1 zafeT e &, fRw & e FWY @
FHT T g e, afg M ww W
frizar gw% sgm g ¥

ford 4% F @7, 1974 7wl Fafe
¥ S uiwe @ & guw 9 we sfear F
#iwe dier fuw § | Tad 79 @ 1965
66 ¥ fadul =ur fae & sT=T wwHr oA
N 1§ IS 1,266 O T9AT (AT AT |
9 1972-73 ¥ 399 666 FIIT &qqr {{Ar |
N ¥ arfsm  ww &7 wRrE f @ E AR
FL A TE A oBAA 150 FUT FOAT @
a9 9T 2 18T 1973-74 ¥ g« favwr
TEET 712 FO€ BTG F1 4V | A &
O q41 X A AN F 512 FOT &
=W AT | HAUT FAW 200 FUT €AV -
FC F O AT TGN

e ¥ T w1 fawae ¥ fau fedw
qISET FT, 1957—-62 § foaaet oo snmg
TS A7 99T 19 yioma 20T wmor & sr

et @ T @ 2 WA 6 WY % wrdw | § 1 W 1967-68 F g A ¥ ww

T 4% ¥ 190 FIT A FqH TS .

# ag wflomd 27 & wmar wgd Qo
F § s wfawg w|w w1 ¥ gEw
M 7% § % wqd dwe § s~-10 wfqwa
F AWENfTE gEnET & oWmET qemw Wy qer
&g 45 wiawma & wfgw afg ey
a¥ WO |

] 1973 § 31 wH aF fRwr Ty
qar wAleE §% omft | weaEi A g
fremee 11,731 &2 T FT /W oy
g oA AT IHF A faw qF ¥ao@W
#H qsufama gqw Tea wafer a1, 16
sfowa faws 3%, sodwm fawrg agmar
g w9 | 8 ufawa ww Az fREF W,
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7 sfawd afegdlt a7, 6 wfvwd dATEr | F W ¥ g0 aOwg 37 §U T 4 AiEE A

w, 6 st Wifrad =7 w1 aw 3 whawa
ST FT 9T ) 69 F owey sz A ) A
1974-75 § 46.35 AT w047 % A
far & ) som A fRa & 172 wQe
4 T FT 97 fom ) W) wiw I oga
HI T WA T WHE g7 7 E——7.9
6T & | T AT @wEd 1000 FAT
w7 @ifaws &9 q9r so wUT wTAT YA
TAIFAT 4T BT A1 W H[M |

ffg 98 73 A=W W ag A AW
g1afR W o7 W I @ ¥ osm
7 I I g, st 9 g sfa
IO EH T a1 qIW Arewfasar &y
MR gH 9% 9% 5 | 9T I 99y o9 afy
¥ IUET & W LR 87§ owew A
40 ¥ 80 wfqwaa® #9 § | waux fazed
T M HT AT IE@HT IwE Srw ¥ g
7 at feafs o o i & s

AEAWHAT & I T9F, gL ATT9F ghe
* @ fave a9 ¥, wa@x awfss @ wa
e A Gl ¥ AT WNrF IqET Ay
TAfF agr & AW 1 At wg Fw EEY |
wor fae w0 fBRW ¥ wimAr s
AT AR g A1 @Y 4,000 FAT wqAT
Rad # wo Far § w@wEr A wr @ oAk
g1 faeare qar Wgdl w1 qET RO @
R 99d faadr wfus +40 g, 3w s @
grafriear &1 T qgTar S weayy
7 et o qar R sEh ) sw
F WO ¥ AWT ¥ gw fag wman

AT ¥ AT AGA GEIET AYFAT T
S EY T SIW ¥ gar o1 fF Wi
WEAET g AT ) 9 9 faRe we oA @
97§ IR &Y qrnl e oA e gew
Bl T AR B N ¥ 79§41 F w7
freax =as &% s

feg wmeftaar wifeg & 27 af amm W,
T Ao F gE 9 9% W gw owmw

T 7eg 97 f§ 1978-79 aw fa2wr =0
F AR ¥ By @ AT, T EH &1 5
WU TEI & | FE g@ER 4 fGR &
AT F9T Toa AufCwT g7 4,000 FI
g F o9 fAay F §19 0 gEIR IR
12,600 FUF 741 BT § 59 9% 4,000
FUg T 9fd af mw ¥qr A7 # wd
gaT &) 59% ¥ 40 wiawm F@w gz #
AT AT §, 9§ Fifw qwaw & | raE
F qE W TE@ T 10,100 FALT TOUT
faul &1 391 &) =mw 9 ¥ gfg e
ST W@ R W 1973—74 A FAL @O
11 IE 60 FTUE Fo &T AT XHW AT
F 7T 5979 fFaT § ) TN ¥ @ 4. 50
prciavii A iireargbic i fop i il
fz |t 6 W@ To FT AAT FF qg ST |
g fawe @91 dwaw & foew
25 9T H 3.5 %@ AT gH fam g® &
fim qa1 § = fawm §F wift sty
eIl & AN FO9T 19 WG AT EW
¥ oW g o ARy wmw & g B
g1 T wmW FET §gaT W @l g |
JAE 1974 § 11 FAS TIQT & & 97
qfesst st A frmn @) wawE wmw &
araer ¥ seatiar #¥ w9, & faua
¥ ity goere qar food &% 7 €Y fy=ar
g% FT & |

ARTE weaw weed, § #mw faese
FoU AT § fF ogr fom WY wgEw
7w AN 9x @99 Fg § suw fuse
T S At g T AN ox & w
azg‘iwé'ayawmmaﬁmq'(aw
g, T FETAR T @, [T T
HEE WK Fedl | W |/ | qF qnw=d
g2 fF 7w guR 3w ® @7 guR FAT s
TERT el & ga W g wvad ¥ oy
T FA § s @@ gy & &
ﬁrﬁzﬂmﬁ%a’i’&:a‘gmaﬁm
2 & Amwy g 9@ar g Foan

1
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% FeraTa]
ovq 20 & fggem & 40 TE =TT
fegeam & v @ Y sFWTH T OFW
F Q@ & A me geww fawnfer
e g qifAfewd AE A1 43 FA &
fag @ & wfam & woy g faw wel

wEEd ¥ fragy FvAr 9wgar g F @t fag-

T A UF ATE Fqdd FT A€ Gr@«r g 7
Z 08 a9q ¥ 47 3T 40 ACHL AT #7
frerare A8 Fom wfem | At B &
Tt wrEAw fafreex ¥ ag dmor v & fF
| A Tt AN & fEgars ammy #3,
T T sl & fome areeE wan
# wgar WA § 99 fey @ ¥ W A

ATARTE AT AT AISEAHC § Fg7 a0 fF |

o & qgi ¥ 419 FT AN g T g oAw
I 9Hg qAMT A7 Hy 9K W g
I3 FL FAL N & J9 AMGH | TaT T
& & Fo W0 oW ot U s fafaeex
FTFH FL G A ) HoFgn oA §
HAT FT FW BANAT FIAT ATGY ATHRA AT
AT i wer A FT A W W |
oy S 9y ¥ I €T #T FEd & b W)
9§ TG a1 F @wwar § T 9 awe §
g AR | § g qwgw g f feEy
faar welt &1 @ TR F FeAT ® T AE
T GIUT F TANAS R, qE A
wY, €T F1 I & faw w9 A4 wAT
ANET ) g T FIH UHASIETAT  EAEedl
T FT ] | T WG W AT -
I T fwd AT | gW 9B § g e
T 3 5 g9 og s ax @ § @@ W
T £ AT Ag FH AG AT @ 8, T|FW
g 7 @ & o o mfedw & afw 23
FT TR F IF BT AT FIfOw T §
JEEI GO 9EY FT F a7 999 FIE Graal
g | mizAw #1 Ao g e g fF |
f mifsdn & g gaF gEx faw @i
T o @ 5 owfedw wmpogan

[RAJYA SABHA]
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|
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FATETE FEATU F ATEeqd § qiq S a1
W & ¥ A 9T &1 AT W&
Mt sae-guT F¢ ¥ fav A for
gra 9 ¥ gw %7 W@ ¥ f& aHEr
AT a1 qre R 7 AT FHIA FEC-
FITFLA |

oy F7r 6 eF s & e gomg
w30t ar “Itis not a satyagraha to liberate a
country. It is an action, If I am the
Finance Minister, I will get them arrest-
ed and put them behind the prison bars”.

dat & s ¥ apA owmar g OfF oadwe
HEFTL A1 graq qaudiae Y I9E & i
Py R TS g fr g FA AR A wY

“To be or not to be”.

This Government has become prisoner
of Indicision.

Ted FT HMETC GE FL AT AMICGET B
%1 Dehoarding =% a1 7 &¢, $aen g
wwar g T fegifenr w41 foe $amr 574y 2
fr s AT wET fET e Gwar
Fat g fF gw g i 58 g@ &
Fw fify ax wrafe 29 AT S
FHfaT F g & | § AT AEar g
f& a7 aw &urdfos 8, S dwaTEr & ugi
AR GBS B BT A I T e - -
i & ot Tt 3T oaEar § ot
AT AT M T SHEAET F1 3F qg
a § ww oifqarde § 4gA1 qear §
Dynamise the economy of the country.
Check the inflation by maximum produc-
tion. Otherwise the Indian democracy will
be dynamited from the Indian soil. Neither
Chinaibabu will be here nor Chavanji will

be here. Here the military rulers will come
and we shall be all behind prison bars.

FATC B &7 AT gH %I F0 AT~ H eTAy
TE w9 i faw omEr o ¥ fes
FAT 9EA § fa oam i &dr H OGS @19
ATET UF FTRIT H qq9 el qegHi 5 I

AT I O WA T WX | g e o) oF e 6 gy
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MR. DEPUTY CHAIRMAN: You will
have to conclude now.

4T HE,

o
47

oY weuATy - T mew w7 W@ OE !

F gua faQdy ot & Qmn &1 FF Fger
G 2 7 oS R A ¥ vw aww @)
Fga & o5 3T 39 ) OEAAT T AR Y AE
ATETEEY T &, T ATATELT gWIT, 9IS gEATH
ZRY a1 I3 uE, wEArE {3, WrRfaw
@& & frq At ot & Fgar wmarg fr

it is a national emergency on the econ,-
mic front. Let the Government work to
dynamise the economy on was footing. We
must have determination to fight inflama-
tion in some way as we had' faced Chinese
and Pakistani aggression.

F qH gE ADIL AW A AT B AT
¥T HIET 7, WiET FAST, 9E U9 AT
FT EANIH AL T AT ¢ 99 9% T oI
N AWEET FT BT ATEIC AL )

TR W & A 9% ey 3 ¥ fF
qiF a9 9% 9 30 & FE ggarr g0 A6,
F1E ey A @Rl #iT oy oiw awt §
W fegeam &7 S9ar 1 oder $9E 5R
AiEr #a 2T M AT, faidy | &
i wifas aFe F T d@r ¥ WAy
I ¥ fgat FY wrafiwar 37 gy AR A
a9 T anfey | wfew & sear g
99 q9 qF TW W A ATEET G g
¥ g aifgq A& W T g @ A
gfegare s SfgT ST qwar & gr
FEEAT F OHIHTT 9 WAAT Hifas  sqeedr
1 g e faed g ag qew Iafy
F TES 9T AYET E1 A% | 3T Wl & 917
¥ AR gqR T O§ AR wIEr wraw
qaTT @ § |
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MR. DEPUTY CHAIRMAN: Now Mr.
Qureshi will make a statement.

STATEMENT BY MINISTER

Railway Accident between Yadugram Block
Huat and Gurpa Station of Eastern Railway
on 23rd August, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Sir I regret
to inform the House of an accident which
took place on the Grand Chord section
of the Eastern Railway on 23-8-1974,

At about 0530 hours on 23-8-1974, while
goods train No, 1211 Up was approaching
the Up distant signal of Nathganj station
on the Grant Chord section of Dhanbad
Division of the Eastern Railway, 10 of its
wagons got derailed blocking both the Up
and Down lines. After the clearance of
all infringements on the Down line  at
1700 hours, the relief trains including the
cranes were to be removed from the Down
line for the passage of 9 Down Doon Ex-
press. The first part of the assembly com-
prising of Gaya based Accident Relief
Train and 120 tonne crane left the site for
Gurpa at 1810 hours. However, the
second part of the assembly comprising of
Gomoh based Accident Relief Train, along
with three re--ailed wagons could not be
despatched to Dilwa on account of the en-
gine of this Accident Relief Train having
failed. Consequently another engine was
called for from Gujhandi. While coupling
up this engine with the second assembly,
the latter rolled towards Gurpa because of
a steep falling gradient. This roliing
assembly collided with the first Accident
Relief Train assembly between Yadugram
Block Hut and Gurpa station at 1900
hours.

As a result of the collision, 15 railway
staff including Assistant Security Officer,
Dhanbad, were killed and another 7 injur-
ed of whom 2 sustained grievous injuories.
A sum of Rs. 500 to the next of the kin
of each of the dead persons excepting one
who has not beenm identified so far, and



